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MR. CHAIRMAN : The question is ;

“That the Bill be passed.”
The motian was adopted

———

15-5S5 hrs.

COMPTROLLER AND AUDITOR-
GENERAL'S (DUTIES, POWERS
AND CONDITIONS OF SERVICE)
AMENDMENT BILL

MR. CHAIRMAN : Now, we shall
take up the next item. Shri S. M. Krishna
on behalf of Mr. Pranab Mukherjee will
move the motion,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : Sir, 1 beg to move :*

“That the Bill further to amend
the Comptroller and Auditor-General’s
Duties, Powers and Conditions of Ser-
vice) Act, 1971, be taken into considera-
tion,”

This Bill seeks to amended certain pro-
visions of the Comptroller and Auditor-
General’s (Duties, Powers and Condi-
tions of Service) Act.

Sir, under Articles 148 (3) and 149 of
the Constitution the salary and other
conditions of service of the Comptroller
and Auditor General and also his duties
and powers are to be determined by a law
enacted by Parliament., This law was
enacted in 1971 and the present Bill which
I have moved seeks to amend certain sec-

*Moved with the recommendation of the President.
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tions of the Act dealing with the pensionary
benefits of the Comptroller and Auditor
General, and also this duties and powers.

Sir, the Act has not been amended since
1971. The Act was amended in 1976
mainly for the purpose of making necessary
provision for relieving, the Comptroller and
Auditor General from the responsibility for
compilling accounts for Central Government

Departments.

The circumstances have changed and
out of the experience gained from the
working of the provisions of the Act, it
has been considered necessary by Govern-

ment to make certain further amend-

ments,

The first amendment relates to pension
admissible to the Comptroller and Auditor
General. Since 1971, the pensions payable
to officers of Government and other
authorities have been modified whereas the
pension payable to the Comptroller and
Auditor General remains the same as fixed
in 1971. 1t is, therefore, proposed to
provide that a serving officer appointed as
Comptroller and Auditor General will be
entitled by way of pension to (i) the pen-
sion a missible to him 1n the service to
which he belonged by treating his service
as Comptroller and Auditor General as
continued approved service for this purpose
and (ii) a special pension calculated at the
rate of Rs. 700/- per annum for each com-
pleted year of servicc as Comptroller and
Auditor General. However, the aggregate
of the two pensions will be subject to a
maximum of Rs. 20,400 per annum. Simi-
larly, it is also proposed to provide that a
retired officer appointed 10 this office
will also be entitled by way of pension to
the aggregate of the pension admissible to
him under the rules governing the service
to which he belonged and a special pension
calculated at the rate of Rs. 700 per annum

for each completed year of service as
C. and A.G. In this case also, the
total will be subject to a maximum of
Rs. 20,400/- per anonum. These revised

provisions regarding pension are proposed
to bc made applicable to persons demitting
office as C. and A.G. after the commence-

ment of the proposed legislation,

The Bill also seeks to amend two of
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the sections of the Act dealing with the
duties and powers of the.C. & A.G.

Under Section 14 of the Act, the
C. and A.G. is required to audit the re-
ceipts and expenditure of a body or
authority which is substantially financed
by grants or loans from the Consolidated
Fund of India or of any State or of any
Union Territory having a Legislative As-
sembly.

to the Explanation, the
grant or Joan js treated as substantial if
it is pot less than Rs. 5 lakbs and the
amount of such grant or loan is not less
than seventy-five per cent of the total ex-
penditure of that body or authority. As
this limit involves audit of numerous
institutions involving small amounts, it is
proposed to enhance the limit from Rs. 5
lakhs to Rs, 25 lakhs.

According

16.00 hrs.

It is also proposed to provide that the
C. and A G. may, with the approval of the
President or Governor or Administrator,
undertake audit of the receipt and ex-
penditure of a body or authority which
is in receipt of Government grant or loan
of rupees one crore or more in a year,
though this may be less than 759 of the
total expenditure of that body or authority.

To ensure some continuity in the audit,
it is proposed to provide that where a
body or authority comes within the purview
of the audit of the C.and A.G. in any
year, the C. and A.G. shall continue to
audit the receipts and cxpenditure of such
body or authority for the succeeding two
years also even if the grant or loan to the
body in those years is less than the limit
prescribed. )

The present opportunity is being availed
of to amend Section 19 of the Act to pro-
vide for the laying of audit reports of
the C. and A. G. in relation to the ac-
counts of Government companies or cor-
porations before Parliament or the Legis-
lature of the State concerned.

This is an innocuous Bill. With these

words T move.

MR. CHAIRMAN :
“That the Bill further to amend

Motion moved :
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the Comptroller and Auditor-General’s
(Duties, Powers and Conditions of
Service) Act, 1971, be taken into consi-
deration.”

Shri Satish Agarwal.

SHRI SATISH AGARWAL (Jaipur) :
At the outset I wish to compliment my dear
friend Shri S.M. Krishna for having taken
over the charge of this important port-
folio --Minister of State for Finance. This
is a very challenging job. I wish him all
well in this new assignment,

So fdr as the present Bill is concerned,
I would be very brief in my observations.
I welcome the measure.

As you are well aware, the powers and
conditions of service of the Comptroller
and Auditor General of India were decided
somewhere in 1971 ; this amendment is
being brought after thirteen years so far
as this is concerned. As you are aware,
the post of the Comptroller and Auditor
General of India is provided in the Consti-
tution itself. The Comptroller and Auditor
General of India is a constitutional func-
tionary like the High Court judges,
Supreme Court judges or the Election Com-
missioner, Government having accepted the
principle of additional pension available to
the Comptroller and Auditor General of
India after demiting office as Rs. 700 per
annum every year, I fail to understand as
to why this has been packed as Rs. 20,400/-.
My only objection to the whole Bill is
that this injusticc which was there in the
Act itself js being rectified new and the
Government is providing now an additional
pension benefit of Rs. 700/- per annum
for each service year to the Comptroller
and Auditor General, why have you fixed
up any proviso that this will be subject
to a maximum of Rs. 20,400/-. The only
argument given is that the Cabinet Secretary
gets a maximum pension of Rs, 20,400/-.
Now in this particular connection I wish
to observe that there cannot be any com-
parison so far as the emoluments of the
Cabinet Secretary are concerned with that
of the Comptroller and Auditor General
of India. The Cabinet Seccretary is a
civil servant, while the Comptroller and
Auditor General of India is a constitutional
authority, If pensions of civil servants
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are revised in between this period, say in
another three years or four years, that can
be done without amending the law,

But if the pensionary benefits of the
C&AG are to be revised, then the Govern-
ment will again come before Parliament to
amend the law. This is another point.

Then, the Cabinet Secretary gets a salary
of Rs. 3,500 while the C&AG as on date gets
a salary of Rs. 4,000. It is not only that.
Even under the Constitution, re-employment
has been prohibited so far as the C&AG is
concerned. But so far as the Cabinet
Secretary is concerned, re-employment is not
prohibited. Secondly, Sir, under the old
scales, if I am not wrong, in 1971, the pen-
sion that was available to the All India
Services — Secretaries, Cabinet Secretary or
the Chief of the Staff—was Rs. 8100 while
that of the C&AG was Rs 12,700. That
Particular discrepancy or difference was
already there in 1971. The Cabinet Secre-
tary was getting Rs. 8,100 while the C&AG
was getting Rs. 12,700, I fail to understand
why the Government has not maintained the
same parity now. Why do they beg at Rs.
20,400 ? If he has to be paid Rs. 15,000 or
Rs. 20,000 or Rs. 22,000, Let him get
whatever it is. A few thousand here and
there does not make a difference. It is a
question of principle. Why do you want to
equate the position or post of the C&AG
which has got wider jurisdiction and
authority and particularly having a Con-
stitutional sanction, with that of the Cabinet
Secretary. I am sorry, Sir. This is one

. thing.

By this particular proviso which you
have in your clause here that it wil! be a
maximum of Rs. 20,400, you arc lowering
down the status and dignity of the C&AG’s
post and position, That is my whole ob-
jection to the Bill.

I welcome these measures., But so far
as this provision is concerned, you are lowe-
ring down the prestige, position, status and
dignity of the C&AG in the eyes of the
whole world. The Comptroller & Auditor
General’s office is very very important. He is
the only one authority which is associated
with the Parliamentary Committees. I know,
Sir, as being. a Member of tke Public
Accounts Committee of Parliament and
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being its chairman from 1981 to 1983, what
services were rendered by the C&AG to
.various parliameniary committees, whether it
is PAC or PUC or Estimates Committee or
other committees. And in this particular
- post and position, he is never guided by
~anybody. The C&AG is never obsessed
that e is a civil servant because he is not.
He is a Couostitutional functionary. He
advises the Committees in such a way that
we in the Committees are able to dissect

the Governmental accounts, the whole waste- .

ful expenditure, negatory cxpenditure and
misappropriation of public funds by various
civil servants in the entire country. . These
Committees are able to do only with the
assistance of the C&AG. The C&AG cah

never be equated with a civil ser-
vant, The C&AG is not a civil
servant, He has to be given some sort of

a higher status. I am sorry to say that the
Finance Ministry though it tried to do jus-
tice, accepting and admitting this particular
position, could not do. I am reiterating on
the floor of Parliament that they completely
surrendered before the civil servants—ithe
Cabinet Secretary. You -made a proposal.
The Finance Ministry accepted this position
in principle. The Finance Ministry made
this proposal that this maximum limit,
should not be there. The Home Ministry
approved the proposal that the maximum
limit should not be there. But I do not
know why at the civil servants’ level—I
mean, the Cabinet Secretary - the whole
thing has been sabotaged and the Finance
Ministry feel that they are helpless. The
Finance Minister fcels that he is helpless.
The Home Minister feels that he is helpless.
Of course, these two Ministers do not have
any authority before the Cabinet Secretary !
They are too much junior to him. It so
seems. Otherwise, this injustice should be
rectified. The Minister should given an
assurance on the floor of this House
that his senior Minister will take
up this issue again with the Prime
Minister and see to it that this lower-
ing down of the office, post and position of
the C&AG will be rectified in times to come.

Apart from this, the Government has
also availed of the opportunity of amending
Section 19. While Amending Section 19 by
Clause 4, you have laid down .that the
Reports of the Comptroller & Auditor Gene-
al of India shall be placed before the
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Parliament as well as the State Assembly as
soon as possible. May I know from the
hon. Minister whether it is not a fact that
for more than 5 years or 6 years the Reports
have been submitted to the State Govern-
ments by the Accountant General of various
States but those Reports have not yet been
laid on the Table of the State Assemblies for
more than 5 or 6 years ? The State Govern-
ments are sitting tight over those Reports.
The Members of the State Assemblies are
being deprived of the work done by the
Accountant Generals in various States. As
those Reports are not placed on the Table of
the House in each State Assembly, naturally,
the Public Accounts Committce and the
Public Undertakings Committee of those
various States are not able to do their job
effectively. Will he kindly look into that
and direct or persuade or pressurise the
various State Governments to lay the Audit
Reports on the Table of the Assembly which
are pending 1o be placed on the Table of the
House for more than 5 or 6 years 7 Will he
also kindly take up the issue with the various
State Governments that the Audit Reports
should be placed or the Table of the House
as soon as possible? You have made a
provision of ‘“as soon as possible’’.  This
does not mean 5 or 6 vyears.

It is a good augury that so far as Parlia-
ment is concerned, you immediately place
the Audit Reports as s$oon as possible
though, of course, here also, you are making
a small lapse. You have received the Audit
Reports concerning Direct Taxes and Indirect
Taxes ; you have received the Audit
Reports concerning other Departments. But
you have not yet placed those Audit
Reports on the Table of the House. They
are lying in the North Block for some
weeks or for some days. Why are you
withholding these Audit Reports ? We are
going to have a general discussion on the
Budget next week. It would have been
better if the Audit Reports had been placed
on the Table of the House. ‘“As soon as
possible” means as soon as the Finance
Ministry gets them.,

Lastly, I would like to make certain
suggestions. One of the important sugges-
tions is that the organisation of the Comp-
troller & Auditor General of India is an in-
dispensable part of our system. The House
may very well remember that it was for the
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first time in the year 1921 that . the first
regular Budget of the Central Government
was placed in the Central Legislative Assem-
bly on 1st March,1921, At the point of time,
the total receipts were Rs 118 crores and
the total expenditure was Rs. 128 crores,
leaving a deficit of Rs 10 crores. In 1921,
that was the colonial economy. After 1947,
the colonial economy was converted into a
national economy., Our Budget now runs
into Rs 40,000 crores. So far as receipts
side is concerned, our taxes are to the tune
of Rs. 23,000 crores. With this change and
various othcr governmental activities having
taken shape, with the public sector occupy-
ing the commanding heights of our economy,
does the Government not feel that so many
other institutions and organisations which
are outside the purview of the jurisdiction
of the C&AG of India should be brought ?
purview ?

Take, for example, the nationalised
banks. The nationalised banks have occu-
pied such a pivotal role in today’s develop-
mental economy. What is the position ?
Excepting asking certain questions with regard
to the functioning of the banks, no parlia-

mentary committee can look into the
accounts of the banks as such. We had
nationalised banks in 1969. Some more

banks were nationalised 3 or 4 years back.
The total number of nationalised banks
become 20. 8o far as the nationalised
banking sector is concerned, the C&AG's
office has no jurisdiction over them. Cons-
equently, no parliamentaiy committee has
any control over the functioning or the
malfunctioning of the banks in this country.
The total deposits of the banks may be near
about Rs 65,000 crores or Rs 7,000 crores. The
total developmental activities of this country
are very much related to the functioning or
malfunctioning of banks in this country now.
And, therefore, it is very essential that this
nationalised banking sector must be brought
within the purview of Parliamentary control
and that is possibly only when we bring it
within the purview of the jurisdiction of
CAG.

Similarly, LIC has near about a business
of Rs. 130 crores in all. Just see the volume
and yet LIC is outside the purview of the
jurisdiction of CAG. .

In the financial institutions like the
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IDBI, IFCI and ICICI which are controlling
the whole developmental or the industrial
activities in this country,which are advancing
loans to the tune of crores of rupees, so
many defaults, frauds, dacoities, thefts and
misappropriations and giving of advances
against inadequate securities are taking place.
There is no Parliamentary scrutiny as such of
these financial institutions, Why not bring
these important financial institutions which
form the backbone of our economic develop-
ment, within the purview of Parliamentary
control ? And that can be possible only
when they are brought within the juris-
diction of the CAG.

As I have repeatedly said in Parliament,
the scrutiny by Parliament of public
expenditure is very minimal in our country
at present.

A Study Group was set up in London in
September, 1979 and I was deputed by our
Parliament to represent our country.  That
Study Group bas come to the conclusion
that there is much 1o be desired in regard
to the scrutiny of public expenditure by
Parliament and that some new ways and
means should be devised in order to streng-
then the effectiveness of Parliamentary
control over public expenditure,

We have seen in our Parliamentary
Committees, the Members of Parliament
belonging to different Parties in the House,
functioning as one man irrespective of party
differences, There is consensus. There is
no dissent. The whole approach of the
Members of Parliament in the Committess is
bureaucrats versus democrats. In the Commi-
ttees, we all function as a team, giving up
Party affiliations,

The Kuo Oil deal was brought to light
by the report of the Committee on Public
Undertakings which is headed by a
Congressman. It became a possibility because
in the Committees we all look to the inter-
ests of the nation as a whole and, there-
fore, it was possible to bring forth that
report. Otherwise, that report would not
have seen the light of the day.

That is the reason why I strongly plead
in this House that the Ministry of Finance
especially should consider and agree to the
various proposals made by Members of
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Parliament regarding creation of more

Committees,

For instance, we have got one Commi-
ttee on Public Undertakings. Qur invest.
ment is nearing Rs. 30,000 crores in public

sector. We are not getting that much we
should get. Now we have got only one
Committee. And we have got more than

200 public sector undertakings in the Central
sector. Hardly 10 undertakings are exa-
mined by the present Committee on Public
Undertakings. The rest of the undertakings
are left out of the examination of the present
PUC. How can we examine 200 or more
public undertakings unless we have two or
three Committees on Public Undertakings ?

If we have two or more Committees on
Public Undertakings, we can divide the
functions and there can be a Committee
each to look into the affairs of those com-
panies which are manufacturing, of those
which are non-manufacturing, of those having
more than Rs. 500 crores investment, of
those having Rs. 100 crores investment, of
those with trading aspects of the Govern-
ment of India and of those with commer-
cial aspects of the Government, Some sort
of a division of work can be made between
the different committees,

But the Ministry of Finance is very
much concerned about it and is opposed to
the creation of more Commitiees not only
when suggested by me or by Prof. N.G
Ranga but even when suggested by the Hon.
Speaker. There is no reason why this
suggestion should not be accepted when we
have get such Subjects Committees in Kerala
in our own country and in foreign countries
like U.K., Australia, and recently about three
or four years back in Canada also.

I made a humble plea in the House that
we should pressurise the Government to
create more statutory committees in order to
have more control over the administrative
affairs of this country.

If only we create more statutory commi-
ttees and if only we really expand the area
and jurisdiction of the CAG, can there be
more effective control by the Audit and
more check on wasteful expenditure in the
country ?

With these observations, I would plead
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with my Hon. friend Shri S:M. Krishna to
take up these issues with the Senior Minis-
ter and sece to it that the injustice which is
meted out to the post position of CAG
irrespective of the man today or tomorrow
is removed. I hope that Shri S.M. Krishna
would prevail his view point upon the civil
servants in the Prime Minister’s Secretariat
and would rectify the mistake

So far as the other points are concerned,
I hope you will take appropriate action at
the appropriate level.

With these observations and comments,
I support the Bill by and large.
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SHRI HARIKESH BAHADUR
(Gorakhpur) : Mr. Chairman, Sir, so far as
this Bill is concerned, I am not rising here
with the intention of opposing it. But
certain modifications are necessary. Hon,
Member Shri Satish Agarwal has already
delivered a very eloguent speech advancing
good arguments and I hope that the hon.
Minister will accept all hose points which
have been raised by Shri Satish Agarwal —
because 1 am also of the same opinion.
Once you are providing Rs, 700/- per annum
as an additional pension, as a special
peusion, to the Comptroller & Auditor
General, why should there be this maximum
limit of Rs. 20,400/- per annum ? That is
perhaps because the Cabinet Secretary also
gets that. Once you are equating the Cabi-
net Secretary with the Comptroller & Auditor
General of India, I find that there is a great
injustice done to the post of C.A.G. itself
because the C.A.G. is really a constitutional
authority while the Cabinet Secretary is a
civil servant, and you canpot equate a civil
servant with a Constitutional authority. 1f
you are doing this, then it is a great injus-
tice and, therefore, I would like that you
withdraw this Bill and bring forward another
one. I donot know what the hon. Minister
is going to do in this matter, but definitely I
would like to plead with him that he should
correct this position and come before the
House with a modified Bill.

The second point I would like to raise
is, as Mr. Satish Agarwal has already said,
in the year 1971 this pension limit for the
C.A.G. was more than that for the other
officers of the Central Government, including
the Cabinet Secretary. Then, what has
prompted him to bring it to that leve] again
which means that there is something wrong
and perhaps the entire Finance Ministry is
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being dictated from a particular place, where
they cannot dare to do anything. If any
direction comes from there, then it becomes
difficult for the entire Government to go
against that, But, if that direction is wrong,
certainly the Minister must take up that
issue with the main person who is creating a
terror for the entire Cabinet.

The second point I would like to say is
that all the financial institutions like banks,
LIC, the Industrial Development Bank of
India and others should also be brought
under the purview of the Comptroller &
Auditor General so that they can be properly
scrutinised and the public money which
sometimes we feel is being wasted or being
misused or that there is some kind of mis-
management - that may also be properly
checked by the C & AG.

So far as the reports submitted by the
C&AG are concerned, I would like to ask
that there must be a specific time-limit and
within 3 months of receipt of the report, it
should be placed before the Parliament,

I hope these modifications will be made
by the hon. Minister and then we will be for
the passing of this Bill. I hope he will accept
my suggestions.

SHRI G. L. DOGRA (Jammu) : I am
here to support the Bill. Propriety requires
that the C & AG’s status should be higher
than that of other civil servants, It 18 not
necessarily that it is the pay that makes for
an independent and statutory authority or
constitutional authority.  Otherwise in the
Constitution he has his own position ir-
respective of the pay but propriety requires
that some status should be given. Naturally,
when the man becomes Comptroller &
Auditor General before that he has served
in various capacities. It is not that a man
is recruited direct from the market or
recruitment made from politicians. So,
naturally that is not a very strong point but
propriety requires that his status should be
hizher than that of other authorities. But
it is not a condition precedent. The main
thing is that not only the CAG’s status
should be higher but his organisation will
have to be expanded and expansion means
that because the activities of the Govern-
ment are expanding, the expenditure is going
up, the departments are expanding, his orga-
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nisation also should be expanded and I do
not think’it is taking place — including the
offices of the Accountant-Generals in the
States in the same proportion,

A quick audit is very necessary to cont-
rol the irregularities. Therefore, that aspect
should also be kept in view not immediately
in passing this Bill, that is not a condition
precedent but that aspect will have to be
looked inio by the Auditor- General and the
proposal for further staff means not only the
-jower staff but also the officers as the deeper
they go into it and the more they examine
it, the more useful it is.

I also support the suggestion of my
friend, Mr. Agarwal that the control of
Parliament over the expernditure and scrutiny
of the reports of the C&AG should be as
thorough as possible.. And that is possible
only if we increase the number of committees
which the House appoints because financial
control cannot be ensured merely by passing
the Bill and discussing it but actually we
must be able to look into the expenditure,
how it is being done, where the loopholes
are and whether there are any loopholes in
the system etc. As has been rightly pointed
out, the number of public sector organisation
and other organisations are increasing as
also expenditure on various other things and
1 think the PAC is not able to do justice.
A thorough scrutiny of certain departments
is necessary. For example, the expenditure

by the Railways requires to be watched. In

Defence also although there are certain
things which cannot be thoroughly discussed
in the House, although you cannot publicly
do certain things, yet, when you go into the
accounts you will find that there 1s a certain
wasteful expenditure incurred by them which
could have been avoided. That is one
aspect which should be kept in mind. And
somebody will have to go into that thoro-
ughly. That should be gone into bya
Committee of Experts as also by the Auditor
General. And on the Parliament side also,
we must go into these matters and
we must see as to how other countries are
doing. Taking the views of these countries,
the Parliament or whatever may be the
appropriate body, should look into these
things and make certain suggestions. These
should then be thoroughly discussed. The
expenditure goes on increasing year by year
but the scrutiny is lagging behind. That is

PHALGUNA 13, 1905 (SAKA)

(Duties etc.) 126
Amdt, Bill

the experience that I have. I too was
connected with the State Legislature as well
as Parliament. In Parliament it is my first
term. My experience here shows -that the
scrutiny of expenditure is not as much as it
should be.

With these suggestions and remarks, I
support the Bill. We should pass this Bill,
as it has been brought forward and, at the
same time, we should give suggestions to
the hon. Minister so that he can examine
them and further discuss these points and
then take some action on them.

With these words, I
Chairman.,

MR. CHAIRMAN : Shri Krishna.

PROF. SAIFUDDIN SOZ (Baramulla) :
Before he starts, I want to say that from
both sides of the House, this Bill has been
supported. There is no doubt that this is a
progressive step taken by Government. I
would request the Minister to take into
account the points raised by Shri Satish
Agarwal. Around Rs. 60,000 crores are
circulated through the Banks and around
Rs. 30,000 crores through the L. 1. C. But,
this huge amount of money does not fall
within the purview of Parliament. It is a
very serious thing. For the sake of discussion
we can go on speaking. Nobody takes note
of these from the Treasury Benches.

thank you, Mr.,

(Intrruptions) At least since the hon.- Minister

is likely to answer the points raised in this
House, he must kindly express his opinions
on the specefic points raised by Shri Satish
Agarwal. He has raised very important
points, Sir. ‘

MR. CHAIRMAN :
Minister will reply.

SHRI S.M. KRISHNA : Mr, Chairman,
I must thank Shri Agarwal for speaking on
this Bill with a degree of authority that he
could legitimately command by virtue of the
fact that he was associated with the manage-
ment of the finances of this country for
quite some time, Any suggestion made by
a distinguished Member like him deserves
the utmost consideration and 1 take this
opportunity of thanking him for the very
canstructive and thought-provoking sugges-
tions which he has made.

Now, the hon.

»

There are no two opinions at all that the
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Constitution places the Auditor-General in
an altogether diffeient pedestal as compared
to other civi! servants of the Government.
And that was perhaps the reason why that
special enactment of Parliament was
necessary ; this is necessary in order to
regulate - the functions and various other
duties of the Comptroller and Auditor-
General. Now, we too realise that the office
has got to be treated with utmost respect
and special consideration.  With reference
to the equation of the pensionary benefits
which accrue to a retiring CAG there have
been. some discrepancies in the past and all
that the Bill attempts to do now is to set
these distortions right, But it is debtable
whether any pecuniary consideration either
enhances the importance of a particular
office or minimises the importance of a
particular office.” Here there could be
honest differences of opinion and as our
distinguished friend, Shri Dogra, pointed
out in order to gauge the importance of a
particular office the financial emoluments
need not necessarily be the only measuring
yardstick and, perhaps, that is the spirit with
which this amendment has been brought
about,

As regards the point that Shri Satish
Agarwal made about (he placing of these
reports promptly before Parliament and
State legislatures, I may say that it is a fact
that in some State legislatures this is not
being done and, perhaps, we will on our
- own would like to make some queries as to
whether or not the reports are being placed
promptly but it also depends upon how vigi-
lant the State legislature itself-is about
asserting his own right. The point that we
should persuade and try to pressurise them
to place these reports is also well taken.

(Interruptions)

The other point that Shri Satish Agarwal
has made is abo#it the good . work that
various Committees of Parliament are doing
and the useful contribution that the office of
CAG is making to make the work of the
committees more meaningful and productive
is good and it is the desire of the Govern-
ment that they should continue to do this
work.

Two specific points have been made by
Shri ‘Satish Agarwal about bringing the
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banks and LIC under the Parliamentary
control through the CAG. But I may res-
pectfully submit to this House that the
nationalisation of banks, which has been
approved by thjs Parliament through an
enactment, provides its own checks and
counter-checks, auditing and various other
things.

Government feel that the workload of
the C&AG is growing day by day. So, any
suggestion which will add to the workload
of the C&AG will have to be looked into
with a degree of caution. While this is
not an assurance, the suggestion of the hon.
Member will certainly be considered. Let
me hasten to add that when the LIC was
nationalised, it provided for its own audit,
So, it would not be fair to say that there is
no Parliamentary contro] over the function-
ing of banks or auditing the accounts of
nationalised banks, Parliament, as the
supreme legislative body of this country, has
a decisive say in the affairs of the nationali-
sed banks as well as the LIC, which are
part and parcel of the Government.

Shri Madhukar made a point about the
Bihar Security press. I will have that checked

up.

Shri Harikesh Bahadur has more or
reinforced the suggestions made by Shri
Satish Agarwal. Our friend from Jammu
and Kashmir has also added his bit to the
arguments which have been made.

less

Before concluding, let me reiterate that
the Government attaches the greatest respect
to the office of the C&AG. We realise the
special pedestal that the Constitution
provides for this office,

With these words, I commend the Bill
for consideration.

MR. CHAIRMAN : The question is :

“That the Bill further to amend
the Comptroller and Auditor-
General’s (Duties, Powers and
Conditions of Service) Act, 1971,
be taken into consideration,”

The motion was adopted.

MR. CHAIRMAN : We will now take

up clause by clause consideration. The ques-
tion is :
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“That Clauses 2 to 4 stand part of
the Bill”

. The motion was adopted.

Clauses 2 to 4 were added ré the B_fll.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI S.M. KRISHNA : I beg to move:
“That the Bill be passed”

MR. CHAIRMAN : Motion moved :
“That the Bill be passed”

sft TrTEATT mEst (TIAT) - A
oY, ¥ oq FHE F1 934 F g AT
AT ) § FAT WIT AT E HTA]
I TEeE AL A1 &1 I AT F AT )
afer & awwar g 5 g3 ama & agi
ISMET ATTAF & |

frgas X werer qdEs (F
aftwat AT ar 1 o7 qaigT) fagas,
1984 ¥ T § § FIq UF qIT TG
¥ grae faare o A19TAF  FIIAE &
ford @ & ST 99 FT F1EAT g |

gqg #r 5 AgFaqw afufqat qur 5o
- g gfafaar wgeaqwr &1 FL Wrg
foad g Faf § aga wag fawar g
uF GIFIT & Fearaal, faarm, spdiaeq
gratagl AT wwfaal F  FEFAT 9
fra=ao w@w & #gg faedr § ) gag &1 3
afafaal o s — |

1. @& w@r afafy

2, afeqs ruex e FREY (wTd-

wfaw gawn afafa)

3. QEWen WY (ST afafa)

4, wggfaa sty d aggfag w9
wrfy Fwearor afufy &)

5. gadrg aaaTyr gfafg arfz o)

BIA-B1dY wHfeat | 9 SIAW

S 9 § |
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oz FaN ¥ ar ¥ o=l afafat
sgqq wral & fawfawr & & fafwa
WY &1 T w3 § | o srataay #g-
frdY, mawfas el & FrgHAT9 Ay
swig & far 7 afgfgar S 8, F|@EA
g% TaEal A @6 F T ST HIaa
5T Wz A1 Srar g | gar ey fgame
¥ fFar strar & 9% frg wog ¥ far sar

27

97 1974 ¥ § ofsgs  Fecfew
FHEI &T HT 97| 9 g9g  fosge
AT FITRAT FT HIT J FHY F Tod®
ST UF &IF & 01 $T 5 F Fradr
Tad g7 AIT FWAY Taw Fq 2y MY |
9 9T AT BT QF IHT AW I
w7 F qaifaaw aear =) €ro Fo gwar
& qrg fave-a3 & gy arfga &3 faqr |
19 & AT IT IHIT T FI9AT Wl &7
fazior s gu o9 w+= &Y wgreEn
qil&TF & qr9 9F fq@FT T 79 & 90T
FIfFd sy o 5Far q€ &
STar g ?

T FTT HT IF1AT I THT F@arQ
¥ aga Wiz s § wur o, feeg ga
g fF agisrar qdas Frea § 1€ JamT
Agt faer 1 9%g gEET Ty ag I¥x
fagar f& g9 91T AT AT 37 F IAT IS
FT Y TI'§ | -

gwafa AEAT : I FIS T4qT A 9T,
qF IFIEO & 4T |

ot TATEATT et dawr 3 §
qig @3 & 919 Fgar qgar g 5 s
TATHE & UST H W X FT 48 T4 I
STl HT & TE, ST AT g ST

< 1980 ¥ 71T ¥ ag % war avdr
FT FIAET LT 7 F g0 ¥ &1 o7 faay
1§, 9 42 39 7 farafaer g §
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o fF gEiv warE ¥ 98 g9 Fer a1 f
QT Ay g wIed |

FAE & EEdl F A9 92 e,
fawrl, ersitasg Fataal T AT E q9-
faarar grest & W arnifaa 77 @
foas qae_ 9aex @1 aga T el &, T¢
FTO - gfamifgt &1 a€r  geres WSt |
arfaer @A &1 T g @r@ &UE
¥OA FT q9-377 v g |

wq =i safady ag @rw-ar afafa
¥ oeq §, ar SRl W & fAaAlger &
g7z w1 faar a7 | wErvEr gOAF @ wA
qral w1 Frastr a7 arfgy arfs aEafas
§9 % HUsqF FT UFT AT g% | FUL TG
afaFTT 97 WIS 2, A9 al 3% &, A
1T AT & a1 g AfaFIT S qar =wifgT
X I8 Tq  AfHT &1 IAT W FIAT
Lol

SHRI SATISH AGARWAL
good suggestion for consideration.

s Itis a

MR. CHAIRMAN : The hon. Minister
will reply to this,

SHRI S.M. KRISHNA : 1 was a
Member of the Committee on Public Under-
takings between 1981-82 and 1982-83. I did
visit some of the public sector units. Unfor-
tunately, I was not the recipient of any gifts
except the Air India calendar and the Indian
Airlines calendar which all of us do get as
Members of Parliament, When we visited
Mysore Sandal Factory, they gave us some
sandal soap which is very customary. But I
entirely agree with the spirit with which Shri
Ramavatar Shastri has been saying, with
the rich experience that Shastriji has in
parliamentary life. He has also rightly said
that he had brought it to the notice of the
Prime Minister and the Prime Minister, of
her own, had expressed displeasure. If some

gompanics try to influence or impress upon
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Members of Parliament, they are sadly
mistaken. Our Members of Parliament are
not so gullible as to be impressed by the
little gift that they give either to pass on
a word of praise if there is incompetence or
vise-versa. But, anyway, I entirely agree with
the spirit of Shastriji,

SHRI RAMAVATAR SHASTRI :
There are three sub-committeces of the
Committee on the Official languages. Those
who are visiting banks, they are getting very
valuable presents. I know it personally
although 1 am not in that sub-committee.

SHRI SATISH AGARWAL: 1 would
like to make one suggestion, 1 think it would
be more appropriate if you pass on a copy
of this speech to the hon. Speaker because
the hon. Speaker is issuing guidelines and
directions to various Committees and
Chairmen with regard to these. gifts and
present, [ distinctly remember when ] was
Chairman of the PAC. We had decided that
no costly gift should be accented by any
member of the Committee and no costly
gift should be given. Of course, we have
also been recciving calendars, diaries, some
small ballpens. But then we were very
vigilant about it. But this does happen. This
is true, this does happen and something has
to be done on this scQre, The best authority
to take action in this case is the hon.
Speaker. So, you may bring it to his notice
or send a copy of Shri Shastri’s speech to
the hon. Speaker for his directions,

. ol et wea (FE1TEE) ¢ AATafA
WgIgq, WAAIA "I 7 A€ #HR gEq
T qrqE FTE | gAF fow H1T I
quTE a1 &feo |

awmfy wgEy < § oA AT ¥ IR
a1 24T § | 91w eremt & fEar &1 &
AAHAT § (6 g9 a7 IqaT dAIFIT FLA |

The question is :

L]

“That the Bill be passed",
The motion was adopted.

——
-



